LI TEM NO. 8 COURT NO. 7 SECTION |1 C
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl.) No(s).7088-7089/2012
(Arising out of inpugned final judgnent and order dated 27/07/2012
in MP No. 1/2009 27/07/2012 in CRLOP No. 24182/2009 27/07/2012 in
CRLOP No. 26663/2007 passed by the High Court O Madras)
R ELAVAZHAGAN @ BABU Petitioner(s)
VERSUS
PANKAJAM VI LWANATHAN & ORS. Respondent ( s)
(Wth appl n(s) for exenption fromfiling O T. and seeking
permi ssion to file additional documents) (For Final Disposal)
Date : 25/01/2017 These petitions were called on for hearing today.
CORAM :
HON&#39; BLE MR JUSTI CE KURI AN JOSEPH
HON&#39; BLE MR. JUSTICE A M KHANW LKAR
For Petitioner(s) M. G Sivabal anurugan, Adv.
Ms. Vandana, Adv.
M. L.K Pandey, Adv.

For Respondent(s) M. M Yogesh Kanna, Adv.
Ms. Nithya, Adv.
M. P.V. Yogeswaran, Adv.
UPON hearing the counsel the Court made the follow ng
ORDER

Lear ned counsel appeari ng for t he petitioner seeks some
to get instructions in this mtter.
Li st on 31.01.2017 to enable himto do the needful .

( NARENDRA PRASAD) (RENU DI WAN)

COURT MASTER ASSI STANT REG STRAR



